
Central Admihi str atiue Tribunal
Principal BenchjNsu Oelhi,

0A-1B63/87

Nau Oelhi this ths 5th Day of April, 1994,

Hon*bl0 Mr, BeN, Dhoundiyal» Member (A)

Shri Lai Chand, . .
S/o Sh, Udho Das»
R/o 507/14, Rara Nagar,
Basai Road ,Gurgaon, Applicant

(By adv/oc^te Sh, Ashish Kali a)

versus

1, Union of India,
through the Secretary,

, ninistry of Qefsnce,
South Block,
Nquj Delhi,

2, Tha Chief Administrative Officer,
Armed Forces Head-Quar tar s,
Ministry of Defence,
Dalhousie Road,
Neu Delhi, Respondents

(By advocate Sh, P, H, Ramchandani, Sr, Counsel)

•,-v •i'l • • •••:'̂ ^v-x ,;;'

Dt

ORDER (ORAL) .
delivered by Hon'ble Mr, B,N, Dhoundiyal-, Memb0r(A)

This 0. A« has been filed Sh. Lai Chan#j a '
itJ

retired 3 am ad ar. Peon of Army Headquarter ; ; s« seeking

the fallouing .relief s:-

(i) That oara'2(a) of the impugned order
dated 2, 5,B4 relating to date of birth
bs set aside. ' The applicant be reinstated
in service and ccntinueci till 31,5,92;

(ii) That the paymenfof the following aay and
allouancss as mentioned in the impugned
order uith interest uiithout further delay:

(a) Pay and allowances from 28,12.76
to 29. 2, 19 68,

(b) TA/DA for tha period 1,3,68 to 15,11,60,

(c) Refund of rent of quarter of the
aoplicant from August 1979 to March83 &

' (d) House rent allowance'from August 1979
to . March, 1983,
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That the applicant be giuen oromotion
dua tO" him. Ho should also bs given
selection grade and also stagnation pay,

(iv) That the oay of the applicant should be
fixed on his absorotion into AFHQ, with
all consaquential benefits of arrears of
pay etc,

(v) That pay and alloi-Jancas for the period
from 1,3,68 to 30.4, 69 may also he oaid
to the applicant,

^t the outsat, the learned counsel for the .

respondents raised a preliminary objection that the<5''>t-

is hopelessly time barred as relief is being sought

for the pariods 1957 onuards uhich is not

cowered evsn under sub-SBC'tion( 3) of Section 21 of

the Central Admini stratiys Tribunals Act, .1985, This

appli cation-uias filed vbelatedly in November, 1987,

The learned counsel for the applicant fairly

stated at the Bar that taking into consideration all

the factors, hs would only press far the relief that

the payments due to the aoplicant on account o" HRA

and refund of rent may be verified once more and any

ampuOt due to him may be paid even at this lat-sfc- stage.

In vieu of this submission, I do not think it

necessary for .this Tribunal to into a detailed

analysis of the ifiDTe-mentioned religfs claimed in

the original application,. The 0, A. is disposed of

with the direction to the respondents that thsy may

srutinise the accounts of the applicant once more

uith a vieu to ensure that no payments actually due

to hira are withheld. The responsibility shall be

assigned to some responsible officer uho will append
^ 'ikir} •

csrtificata Uhila parting, I 'uo uld like to

add that as the casa is barred by limitation, issue

of such a certificate shall not enable theapplicant

to over come the limitation,
I

No costs,

(B.N, DHOUNOIYAL)
, , r^E[^BER(A)
/vw/


